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Skri Narsyasamkufty Menon: May
1 make one submission? This is a sub-
mission to you, apart from the gues-
tion of amendment.

Mz, Speaker: I am not going to
embarrass myself by these submissions

Shri V. P. Nayar (Quilon): Should
you take so technical a stand on this?

Mr, Bpeaker: Sometimes.

Bhrt V. P. Nayar: 1t is a submission
which we are making to you, that the
aumber of hours allotted for the dis-
cussion on Kerala will not be enough
For, you must consider the circum-
stances also. Our submission is that
instead of 12 hours, which has been
fixed by the Business Advisory Com-
mittee, it may be fixed at 18 or 17
hours. This is a very simple matter.

Shri Narzysaankutity Menon: It is
against your ruling, because the other
day, you ruled that nothing will ke
twstled and none will be muszled. 1t
is not possible within the time allotted;
unless the time is extended, it is not
poasible to conform the debate to your

i

Mie. Bpeaker: There is & limit to this.

Bt Vajpayee: May 1 point out that
0o thne has been allotied for the dis-
cugsion on the report of the UPSC on
the Mundhra deal? Are we to under-
shiand @at Government are not willing
€ have a discusion on that repoct?
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Mr. Speakes: That is not in this ry-
port. But I think it i» already there
in the items for discussion.

Shri Vajpayee: No. Will it be dis-
cussed during the current session?

Shri Tyagi (Dehra Dun): How many
times will it be discussed?

Mr. Speaker: That is left to Govern-
ment.

Shri Tangamant (Madurai): Instead
of fixing the time at 2§ bours, we may
request the Government to bring it as
¢ Government motion, so that we can
have one full day for the discussion,

My, Speaker: On which item?

Shrimati Renu Chakravartty: About
the Mundhra deal.

Mr, Spesker: In each of the Busi-
ness Advisory Commuttee meetings, &
Government spokesman is also there;
and he is advised ¢o talk to Govern.
ment and then fix it up. It is a Uitle
too early. Let us wait and see Now,
1 shall put the motion to vote

The question is:

“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 3rd
August, 1959.",

The motion was adopted.

12:18 hra,

EMPLOYMENT EXCHANGES (COM-
PULSORY NOTIFICATION OF
VACANCIES) BILL—contd.

Mr. Spesker: The House will now
take up further consideration of the
following motion moved by Shri

Nanda on the 3rd August 1089,
namely:—

“That the Bill to provide for the

Shri Panigrahl (Puri): How much
time ia Jeft over for this?

Mr, Speaker; About an bour sad a
halt.



1,
T971
g%
13434
qui

jd

1

44

23 -1
i 3
434

=
TA
g

Y4481
%ia@”%
.*;3353
iig*giig
- 4
PO
“?awgifg

1§11
i
H

EX

7414
aigza
3 -svgz
3 ig
3%55
He
141

FrogER R i WU AR a8
o A qoen §, o v e @ @
wm | wefad fegr W g@

ot B g B 1 & awwy s were

i
33%
%5

AEEEE
k.
%3
%

!

EF
o

X § 1 v w & @y e Av e
W 2 W W g wam fe
Tt g adt Foaerd S qrar v
fed g g &) @ T AT @w
¥t w0 T g, a7 aw ok
Ty 46 amar a@m, ax wF oft
Tgee T fagr sdw, aw aw @
N o o B el ¥ W
Ty § fe gr ufewrd oY w1 T TwaT
¢ oy o g ¢ e o O g
ey g, sew S sifer ¥ wo oW
o fir vt gt ¥ gt fremk wrer ot ¢
™ wg ¥ wgt ot fowaRd e
et  wwlht §



w7 Employment SRAVANA 13, 1881 (SAKA)

Bxchanges

& frdwr s wpw § fo oo
vt & vgwae Wk o ¥ F
way §Y Gr & 1 W Wiy Wy o dfy
g % At s-%o Wit & ¢ Afew ol
dcin wersy frwar § ag o wd
¥ W@ wfes firear §

12.18 hre

[SmmtMATI RENU CHAKRAVARITY 11 the
Chatr]

W IR ¥ T 59 faer w3 ewr
o Ty foer o € W Wy W wfus
faw o § 1 AP T T WY W
wrey o o wfe § SEwt W W@
faer X § | TR YT AY I U
wfereE T W e I & 1 W
T 9 Paw w4y § 7 A AT W dn-
ara< graT § ag o KA ® Ay
& | sy v dar § fr faed-faed,
® gy v femrr g W) qw oW
o daT A A L W AR A I XA
AY aw foweard WX ggErd W=
Wi, aR g
aO% §EF 3TN W & qEAE o,
UF AT AT X AT9T 0% 9T & {y
& 0 QL dwdm e afer
araTa AT 9T T AAT § WX I Ay
ferddc fomATmEvR wag ¥

% BETT WY SEA, TN TT WY O

yowy Fdfrer vg g § R O xaw
FR@I W W T ew
ey § o W qu.ariaer 0§

(Compulsory Notification
Vacancies) Bl
woF afY wrar § fF €T AT W
FQ § T a7 o JEA A ¥
vawr afoorry g fowrar ¥ fie oY
e afaw P} Y, Ta% Fgr ™ A
W@ A § W IR A Y
@ A & auwar g fr w A
TETaRe By aer fra fe Fradft
#r ¥FN i, T ETRRR
Twrafey & zra fev W e o,
o Ay A wor g9 v AW &
fpergrer T80 WA Y oy & fe armg
Tt 3 A gI IFH A7 T NG,
7 fie o% = fsw oo o &F I@
X IR gH w qg W fR gTes
81 ¥ wwe, @ Uw gedfAwE &
wy, feqdye aga frd s9ge
R A ¢, Sg% R ¥ w9 A w9
to 9T aEelt 1 @ QT | T
W gg & s wore ow fearide @
W7 2@ At wTH WA § WY Ay
GAgANPA E N F I A
W FA0qT ¥ 4y A AT QI
1 3m f& ww wg F AT sl
#fag st It owedr § 78 fore Wy
4 wov A Freee v @ R
s gfea foar gar § S9N qwA
I IEF I 9T RAW 0 ET §
" s fra @ it Wi § awar
¢ v xg Wil fasier guar AT ok §
T gz § @ vawr wgY Wi wng
w1 A 13 f W 99 a6 9 g
¥ URAT CIEIX IRT TG AN Fdaw
 aw ag J1g *ff WG Wwiv W
W /A6 W a7 fawwr &0 g
T TFAT W AT AT WA K W
q, 97 ¥ {1 /T wizer w0 W wW
SR JIN T/ AR IT® I
W WA WEw | W g ¥ awd
% W@ o gEa o5 § 18 qEE
¥ o, 58T o w0 wen o shvert



409 Employment
Exchanges

[+ o fag wr§ @]

gy & wifgd 3fr 9w qra & A
ag W graT Jifgd P g oF FEi F
=Y U AT #1 feed A afaw
Far 937 feT =g g e Y, sreamr
&Y ar T &Y AT I W & | 9By al
wgi 9% AT TRAMAT TAEAF g
qg 9 TF §Id adAr FIva FAD
FEA FTAT FHAT AT G & v AN
Fgi §, ogi X AEAT @7 §, 98 W
W gF aEAT FE@ FAL AT FAL
21T A IEF A/ THT AR AIATE
A4t & fa> aa afafafa gir 1 73
fears Fo-2.59 70 TR € F a5 ardl
& qFTIA T A FOFA A T W I
STE GTAT AT 97 Mg BT IA q@Al
art 7 & W o Sidar, §5% F A
ST T AR a6 A fr Awgd W
AT FEAT AT Y 9T AT ATAT A A
F faf wiid, sasr g wwwaw
¥ wedl qrar FT fEw-wT wX AV
SOTAT | gF AT aQrdi wr QAT
fema T & a1 11 ;T FIAT grigdy
T S

H g wTagar Sgar § fF
{3 & WY IAMITIT $SET 7 gHA
AT FL7 fgeew qrp fear ey
AR T4 F o_Ar, wAWgU F
gfafift wix  A3qqr & afafafs
g WX T & ¥Y T THF
fae @ FRAW § AT KT FAET
Fmg g | Y dra wREr G 99
TFAT & I« q95 A< g fwa
& o1 w0 s T a0 & q9ET T
g, § a3 am  ag fwid  sug
M gAF T<" Y qq AT HE TG
qEI g, SAR! AT | AP0 TOH
ag gar fF 5 9 FITAAT & G,
feaaait @w gg, I fERE 99

AUGUST 4, 1959

(Compulsory Noti- 410
fication Vacancies)
Bill

ST T AT, qg A TOAr a7 AT A
Y F &1 i 3w gE 1 gsfEEe
g ®F9 gAT, T AERE ]G,
srefrefadt agr ok ordr & @il T
ax frelifer a0F ¥ w@d &0
w9 T9iie e ifear ¥ wEAETaAT
TErISTS & WifHAT Qigd ag I §
Htr qzdr T foew F1 @@ §
o Fgy §—agiR fors foar 3—
foF qIHEd 0T q 7g Fv agAr fyen
Fraw fEar TAT , AT §I TG T4
Fraq frar S a1 R0 F HWRT
g7 w=3 Afrd foFT wFy § 1 W
IAIT F RO OFAAT § 3% AfAAT
qaqz Tgq w37 If® AT g
2 o S B G AT A9
FEN & wa aifaw g s &, 90 fF
faeg 7 AHEd F AR 1T FX AN §,
FiqTE ST ATEAT § Fg T § HIK
2y 7 3z 1fvaq grIe ¥ faeg s
@ §, 99% ft grwa fae s
38 fal Aoigd & W= 1T WEAl
47 917 TR Fow A7 6w T AT
TF [EFE T AR AT G4 FAR AW
FAa g FIeT FarT &0 § 44
T & A gEl pIe & At w0 &
ferat strr Fifeq s T Qe A
QRSAT § qQA Forwr favew AN
F¥ 9% 37 & i@ il #1 geafamde
] WW & FW FET HG dl X4
# fod g’ *g faaw Y aam §F | 49
Y qge &t I § 43 &Y gy J1igq F
qge #19 fEg & faar smar =nfgg@ o
9g9 3§ #Aeay w1 & faaw g &
Fera | FE FAA A0 TG g | HR
59 a8 A ¥ a1 & g e g 5 wfam
F HET S AT WATTAE FT TME
2 g9 99 1 oY FTHAE T97 GHA HI QU
§SEIN & wad gEEr Al | &



43 Pmployment SRAVANA 13, 1801 (SAKA)
Rochanges

OF oA f g ww W
i

dfs a3 oiT 3 wrdt st W
ot enw surey mft § oo P AR F
& g frdew won wigm ¢ fs ww @
oY ag fawr do fy § 59 w1 & wada
waar ¢ 1 dfe v od @ are fe oy 3
g § 37 # g forezide N W
wfrar and | qedr aE Ay § fewwar
$ow iz w Rz ik w6 e
w7 @Ry % fgw ¥, wgr o fmk
aetET e S sgddrian
# gy & fr qugd ¥ Y forar e &,
ey N frmror &, swog R
wae sreE & § for amr wfgd
Ry § oow & e fear Ay
wifgd, wagd } a1 a8 fftwm w%
n anfed 6 WX Roo 7% ¥ v
AT toco TR T HA E N TX A
& fieqm @ €. T 794 § a7 fem
auy + forr D) § W W @
€ 3u wrl v A W@ &y ofgd
Ty aaelt 839 freew A WY a¥ gR
QFATIHE QRN # 31T R AN R
% fad drrn faea v Svysad &
fad ©F U TR a7 W G
w1 = ¥ g fs ard A Wd
W Sy ww Ak | qg Y AwAg
w eaw T A frav Al g,
s wfive & frd @ 7@ ¢, 7E sved
& fod Ay 3, afew wra s ey & ol
& | wiifls 3ew W, wefindi #7 weTa
ERi § orfr & W fiew A wT AR WY
@i fsqm e
alwy ufierare fisay agm fams wq1-
w1 Y wolforey wWiT WY vy Y frer
Wmive NN W QR
wrewnit @ seec Wit & fawfor ¥
el Rt it {1 WY W Ty

(Compulsory 412
of Vacancies)
Bill
T €, TR et Ao e & oy
foary fi oy 1 et ST AP, W
Ofiger we i 1 T3ore arge & dvey
s gfre Bt S e f §,
WYy YRITST AIEY A ¥ 9% EFW §,
3y ford 39 @ Wt & e » ofew
T @ 1| N T TR et af
v Jort & wgy fis 7R Y TR g & v
WA e s, ¥ o wwk
o 4z stgETN e § W@ N
¥y feqr  wwt, /et 3T s dw
€ 3w W v aT TNy Afd, Wi
Ty @ firay mar 1 & fdT T R
£ B b ¥ B 52 TR D W e
Qe ¢ 43 ST WY T T 81
ahit Y walt & IR g wA TRy
¥} ayfigr # foray syvan § o Rec o
&y grar g s gk e W, et @
g amd ¢, w3 & Fe =irwl ¥ Ty
T wifgd, anfefad el ofid,
Tearaw AT Wifgd | § A9 WY IR
T w7 qO%T TaTeT § ¥ e
R} o) ¥ v wew § 1 ag Fiew
¥t wrgan ¢ 6 aft o ale § afr
Ty feeen § Form & wore v & vy fear
Frgomr &Y ST WY ST €00 wr A
Wi frNam e vRE =
St da A @ F oy yoor § aiaw
i avd s e M SE €
T g fend @) I § 5 wne ww
TR g - Afe ug W w1 Aae
[ ) 8, 7y W WH QRETR W
S W e e W §, v W
e wrh AR SRR E 7

N mrd oW
T & Qe Wiz At we WY aw O
v g Afer & o g fe WY ok
™2 w ¥ fad it e 2 o
T & ofewrd o o ds I W
Wt o oY ot wod feere T oY



413 Employment
Exchanges

[s o fog wrk o]

tw fr} 012 7 @ opEh Gy ot X
ay Prigr wom W ¢ fis ag ot fawr
¥ frar mr § 96 & e O eyl
fopeie fowen § 9% @ v W
feqr g wife g Mg FAC
foyziic w1 o fareewr § ag St it
e wffaray & fad § 1 =g+t oA
¥ et ¥ frd § e s v g -
#z § 99 @ T e & fad ol -
frr & ®% # € $@ § @ o
foay v § 0

o o) & wq 4 frde won
wngen ¢ fis 23 oY qR @@ § ah
¥ ot #, I 9 9 sy § ol o
woiy Y Freefy wedew & o gfem
dor et f w ot frer 1 W@
fadue S qa N R F e Ay Preen
e # @ 9T faae W Wi R
guml ¥ 910 %@ SO N w9l
& s frdaw w1 ol s R )

Shri Tangamani (Madurai). Mr
Chairman, generally I am in agree-
ment with the objects of the Em-
ployment Exchanges (Compulsory
Notification of Vacancies) Bill, 1969
and the purpose which was explained
to us yesterday by the hon Manister
1 do not think anyone will have sen-
ous objecuon to the Statement of
Objects and Reasons of this Bill The
hon. Minster himself pointed out that
it 13 based mainly on the Shiva Rao
Commiitee's Report. Now the em-
ploymmtoberequiredmncom-
pulsory besis 1o notify to the employ-
ment exchanges all vacancies other

>
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ment exchanges staff strength retums
at regular intervals.

Although the objects may sound
plausible, I would like to convince
you and the hon. Minister thet unless
the question of unskilled categories is
also included the purpose will not be
effectively served.

I have before me the employment
exchange figures for the period from
1954 to 1939. Going through these I
find that there are a large number
of unskilled workers who are still
kept in the live registers. For the
sake of completeness I would say
that the occupational distribution of
applicants in the live registers” on
April 1950 is as follows:

Industrial supervisory

services . 1
Skilled and semi-skilled

services ..
Clerical services . 3,4820
Fducational services 55,080
Domestic services 49,382
Unskilled services 6.,52,971
Others 58,08

So, on Apr) 1, 1859, the number
of apphcants on the hive registers was
1238988 and out of this unskilled
services alone account for 6,52971.
In other words, nearly 50 per cent of
those who have registered themaelves
and who are seeking employment are
of the unskilled category.

Now, let us look into this Bill.

Clsurc 3 saye

«This Act shall not apply in re-
lation to vacancies,—

(s) in any employment in agpl-
culture (including hortewl~
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ture) in any establishment in
private sector other than

employment as agricultural
or farm machinery opera-
tives;

(b) in any employment in do-
mestic service;

{¢) in any employment the total
duration of which is less than
three months;

(d) in any employment to do un-
skilled office work.”

Unskilled office work is defined in
clause 2 as:

“work done in an establishment
by any of the following categories
of employees, namely:—

¢1) daftri

(2) jemadar, orderly and peon;
(3) dusting man or farash;

(4) bundle or record lifter;

(5) process server;

(6) watchman;

(7) sweeper;

(8) any other employee doing
any routine or unskilled work
which the Central Govern-
ment may, by notification in
the Official Gazette, declare
to be unskilled work.”

I am dealing with this in detail to
show that it is necessary to give more
proteetion to the wunskilled labour
rather than to the semi-skilled and
skilled labour, not that all those peo-
ple who have registered themselves
who are unskilled or semi-skilled or
skilled employees have been provid-
ed with employmznt. That is not the
position. Even then, there is at least
greater chance for them to secure
employment againsi the chance for
these unskilled workers who go out
of the way to get themselves regis-
tered in the various employment ex-
changes.

The hon. Minister made it clear to

®
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us yesterday that ultimately we pro-
pose to have one employment ex-
change in each district. That will
also be able to help us to see what
is the employment potential in that
area, how many people are seeking
employment and to what categories
they belong. If we are going to ex-
clude one big chunk calling them un-
skilled or by saying that Government
can notify certain persons to be un-
skilled, we will not be doing justice
and we will not be serious about pro-
viding employment for this large
army of unemployed persons who
even register themselves with the
employment exchanges. If we say
that no establishment need mention
about vacancies that are available
with them in the unskilled category,
then, what is the purpose in asking
this unskilled labour to go and re-
gister with the employment ex-
change? I am coming to the next
point, namely, the quesfion about
enforcement of the law. There is a
penal provision here that such of
those who do not notify the vacancies
available in the establishments may
be punished with a fine which may
extend to 250 or 500 whenever a pro-
secution is launched. There must be
strict observance of that part: that is
the purpose for which this Bill is
brought. I shall explain briefly how
this is going to work in the case of
public sector. Today the railways
have got a special method of recruit-
ment. The Posts and Telegraphs De-
partment and many other depart-
ments of the Central Government say
that they are not governed by any of
these employment methods. Does
this Bill cover the public sector
including the railways, and other
departments? It says here, in clause
(2)(a):

“appropriate Government”
means—

(1). in relation to—
(a) any establishment of any

railway, major port mine or
K -oil-field, or
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(b) any establishment owned,
controlled or managed by-—
{1) the Central Government or
a8 department of the Cen-
tral Government,.....”

It is vague, On first reading it gives
the impression that it will cover all
the sections of employees....

Shri Tyagl (Dehra Dun): For the
purpase of notification....

Shri Tangamanl: I want a clanfi-
cation as to how far the limited pur-
pose of this Bill will cover those
establishments which will come under
the Central Government. We may
call it public sector: the Railways,
Post and Telegraphs and other Depart-
ments coming directly under the Cen-
tral Government.

About registration, I have recetved
some jnformation that some persons
who have already registered them-
selves with the various employment
exchanges are requested to come
periodically and to renew their apph-
cations. I do not know what is the
direction that is given to these vari-
ous employment exchanges but if that
1 the position, it is a very sad stute
of affairs. When once a particular
person has registered, it 1s the duty
of the employment exchange to pur-
sue or follow him. It should not be
the duty of the person who has re-
gistered to pursue the employment
exchange. If we are only interested
in statistics, it may be a different
thing but if we are interested in help-
ing that particular worker who seeks
employment through the employment
exchange, a different procedure should
be evolved. There are practical diffi-
culties. A worker registers himself
in an employment exchange and goes
to his village ard is awaiting the job
In the meantime he may be looking
after some agricultural work. After
a8 few months, if he is to renew his
vegistration, he has to go again to
the city and go through the emtire

Which clause is the hon. Member re-
ferring to?

Shri Tsngamani: I refer enerally
to the working of the employment ex-
changes—not to any particular clause.
Otherwise, we will not have much
to say aguinst this Bill

When these employment exchanges
were taken over by the State Govern-
ments, several representations were
made to the Central Ministry also as
to how some employees who conti-
nued their services under the State
Government were not given that con-
tinuity of service. Some employees
were retrenched not on the basis of
seniority or the last-come-first-ga
principle. If more employment ex-
changes are going to be opened, then
priority must he given to those em-
ployees who were orginally employed
under the Central Government be-
fore the switch over to the State
Government.

A certain practice which is now
bemg adopted in Kanpur is helping
the 1lliterate workers whether skilled
or semi-skilled in guiding them as to
where to register They have got &
different system-—colour system, Such
a colour system can be adopted in
other places also.

Without developing the point fur-
ther because of lack of time, I would
1ecommend to the Labour Ministry to
go into the question of the various
methods by which control is exercis-
ed on the seamen who are being re-
cruited by the Government and whose
services are being lent to the foreign
shipping companies

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): 1 welcome this Bill.
Some exchanges are doing excellent
work in trving to provide opportuni-
ties of employment to the unemployed
in this country. Figures show that
only ten per cent of the persong re-
gistered in the employment exchanges
are provided with employment. This
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the lack of popularity as
slready stated by some Members But
it the appontments are to be pro-
vided only through these exchanges,
they must be made popular; they
should be established in all the taluk
headquarters Otherwise, if you in-
sist that appointments should be made
only through them, many people do
not know about the existence of such
exchanges In a country like India,
many people are 1lliterate Many
educated unemployed stay at the wvil-
lageas and they find 1t very difficult
to get appointments They do not
know the existence of these exchang-
es and so are not registered in them
That 18 the only reason why only ten
per cent of the people registered are
provided with omployment It 1s
not right to msist at this moment
that appointments shou'd be made
only through the employment ex-
changes Under clause 4(4), an em-
ployer is not oblhiged to appoint those
who are sent by the exchange But
that has not clarified the pusition For
instance, many Scheduled Caste can-
didates who do not know about the
existence of the employment ex-
changes cannot find appointments be-
cause the appomnting authonty nsists
that they should come through the
employment exchanges The Railway
authomties are insising that the
oapplications for class IV posts should
come through the employment ex-
changes When this was brought to
the notice of the Railway Minister,
he retaxed the rules and sent a note
to all the appomnting authorities that
the Scheduled Caste candidates, even
if they come directly and not through
the employment exchanges, should
also be considered along with the
other applicants who come through
the exchanges This must be taken
note of and clause 4(4) should be
retained and not removed as suggest-
ed by Shn Tyag

Many of those who are enlhisted in
the employment exchanges enlist for
a particular vacancy Suppose they
apply for some other vacancy for
which they are not enlisted but for

Vacancies) B\l

which they are suitable, the appoint-
mng authorities do not consider their
applications because they are not re-
gistered for that particular vacancy
Therefore, I submit that there should
be certain  categomes of jobs for
which they should be enhsted I you
publish a note specifying the catego-
ries of jobs in the employment ex-
change, they can enlist themselves
for different categories of jobs That
18 my suggestion

1 do not know if it 1s right to ex-
clude the unskilled jobs from the pur-
view of the exchanges It is these
unskilled people who find 1t difficult
to get jobs Therefore, it 1s better to
include them also

1t 15 said here that vacancies that
ure to be filled through the Pubhe
Service Commussion should not come
under their purview [ want to know
what 1s to be done 1n the case of such
jobs 1n the private sector which are
equivalent to the jobs or vacancies
to be filled by the Service Commis-
sions m the public sector or Govern-
ment departments There i1s no Public
Service Commussion in the private
sector They usually have a selection
committee They also publish vacan-
cies of posts which carry a salary of
Rs 500 or Rs 600 It 1s not clanfied
whether this Bil covers those jobs
n the prnivate sector You have only
said here that the jobs where selec-
tion 18 to be made by the Pubhe
Service Commussion wall not come
under the purview of this Act. But
what about equivalent jobs an the
private sector” By the provision
made 1n this Bill 1t does not mean
that equivalent jobs i the private
sector will not come under the pur-
view of this Act. That means, even
it 1t 13 a big job i1n the private sector
the employers concerned should no-
tify 1t to the employment exchange,
whereas big jobs whuch are to be
filled up through the Public Service
Commussion will not come under the
purview of this Act I think this
poadition has to be clarified by the
Minister
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There ig one more thing. Under the
provisions of this Bill an employer
hus to pay a penalty of Rs, 500 or
more if he does not notify a vacancy
to the employment exchange. 1 want
to know whether it applies to Gov-
ernment officers also, and whether
a Government officer will also be fined
Rs. 500 or more if he does not notify
a vacancy.

Shri Tyagi: Of course Also the
Minister.

8hri L. Achaw Singh (Inner Mani-
pur): Mr. Chairman, this Bill 1s wel-
ecome from warious points of view.
For the first time, the employers have
been compelled to notify their vacan-
cies to the employment exchanges.
Secondly, it also provides that at re-
gular intervals the employers should
submit returns of staff strength to
the employment exchanges. This
procedure will certainly enable the
exchanges to acquire a good deal of
information regarding employment
trends and employment needs. It
will also epable them to give better
advice to the Government, to the
employers as also to the public. It
will also encourage employment seek-
ers to register themselves with the
exchanges. Lastly, it will promote
better planning of training of the
workers and also a better assessment
«af the deficits and surplu<es in res-
pect of employment seekers,

Yesterday, some speakers pointed
out the inadequacy of certain provi-
sions, of this Bill For example, in
clause 2(g) there is reference to a
provision that establishments having
less than 23 workers should not be
compelled or should not be asked
to notify their vacancies to the em-
ployment exchanges. The Factories
Act applies to factoriex and establish-
ments having less than 26 workers I
do not understand why the same pro-
vision of the Fectories Act should not
apply 1n this case also.

Then, there is a provision in clause
3, sub-clause 2(b) that vacancies in
an employment carrying a remuners-
tion of less than Rs. 80 in a month
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should not be notified. I balieve that
this will give a good handie to the
employers to escape the mnﬁm of

this Act, and it will certainly ex-
clude a large number of employment
seekers from the operation of this
Act.

There is another provision i clause
3(1)(d) by which unskilled workers
are also excluded from the operation
of this Act. I believe that a pretty
large number of workers will be ex-
cluded from the operation of the
Act. That is why I would rather like
that these provisions are deleted.

Naturally, we would also say that
the Bill does nout go so0 far. The Shiva
Rao Committee has also dealt ™ with
the reasons as to why the employers
do not find the employment exchang-
es 30 helpful and why they have not
adequately utilised the services offer-
ed by the employment exchanges. For
example, these employment exchangts
do not provide for trade tests. In
Chapter VIII of their report they
have recommended that the employ-
ment exchanges should introduce the
preparation of a pancl of names for
the postg of clerks on the baeis of
teets They have also recommended
that a classification system shculd be
introduced by which there should be
a classification of apnlicants desiring
skilled jobs on the basis of trade
tests We fully endorse tht recom-
mendations of this Committee, and
we feel that this Bill should have
made similar provisions. In that case
we could have easily usked for
another provimon, namely, that
the employers should be compelled to
recruit directly through the employ.
ment exchanges. There should be a
clause providing for compulsory re-
cruitment through these exchanges.
This 13 very much necessary in the
interests of our economy and in the in-
terests of the employers as well as the
employees.

Now, 1 would like tc draw the atten~
tion of the Ministry to certain aspects
of the unemployment Problem,
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Every one knows that the problem of
unemployment is very delicate matter
and it has to be handled very care-
fully. ¥ we have to solve this pro-
blem, we require a very accurate and
scientific data so that we may know
the difficulties and in respect of this
unemployment problem and suggest
remedies. In this connection 1 would
like to draw the attention of the Minis-
try to certain departments of the
Government, certain heads of depart-
ments, who never notify these vacan-
cies to the different employment
exchanges. People are very much dis-
satisfled. 1 have got an instance in
which certain members of the Sche-
duled Castes and Scheduled Tribes
have been asked to go directly to the
heads of these departments for re-
cruitment. This is not very satisfac-
tory because the same defect which
applies to the employment exchanges
also apply to the heads of departments.
In the absence of employment ex-
changes in the rural areas and in sub-
divisional headguarters, the people find
and they are not properly notiflec of
the vacancies that arise. The so-
calied letters are not issued in time.
They feel the same difficulty in the
case of employment exchanges. I have
referred these matters to the Ministry,
and the Ministry has informed me
that “this procedure has been follow.
ed with a view to minimising the in-
convenience and hardship caused to
tribal applications residing in the
hills of Manipur.” I have also been
informed that in fact it affords fair
treatment to all applicants. I cannot
agree with this point of view. 1 feel
that the tribal applicants should re-
gister themselves with the heads of
departments and the employment ex-
changes as well. Otherwise, the
pitcure shown in the live registers of
employment exchanges will be unreal.
and as it is, it also leads to a lot of
confusion,

18 hre. R 41 |
1 would request the hon. Minister to

utm&kﬂy&cpmdmb
Bill, when it becomes law, and also

1881 (SAKRA)

(Compulsory 424
Notification of
Vacancies) Bill
see that they are made applicable to
the heads of departments and to the
establishments in the public sector.

Lastly, I would like to urge upon
the Ministry to open, as many employ-
ment exchanges in the rural areas and
in the sub-divisional headquarters and
also in the district headquarters, as
possible. The hon. Minister has
already promised to open exchanges in
the district headquarters. I feel that
when the employment exchanges are
opened in the rural areas, the griev.
ances of the tribal people as well as
those of the rural people would be
removed and their ambition also will
be fulfilled.

Shri K. N. Pandey (Hata): I am
very much thankful to you for having
given me an opportunity to expreas
my views on this Bill. Though look-
ing at the face of the Bill it will be
conceded that it is a very simple Bill,
if you look to the following two
points, namely, what was the necessity
to introduce this Bill and secondly,
whether, after having passed this Bill,
the same necessity may be achieved,
then, the Bill becomes very important.

Yesterday, I heard some of the
Members complaining that the employ-
ment exchanges have not fulfilled the
real objectives because of so many
reasons. The most important reason
why the employment exchanges have
not fulfilled the desired results was
that they have been given the work,
namely, only of persuading the cm-
ployers to recruit people, and they
have no force behind them to see that
the recruitment is made through the
employment exchanges. That it why
they have failed to achieve the desir-
ed results.

After this Bil] is passed I want to see
as to what results will be achieved.
The object of the Bill is simply to
notify the vacancies occwring in the
factories. But after having the vacan-
it compulsary for
the employers to choose from smong
those persons who have been notifted?
No. So, there is no use at all _!u
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sumply asking the employers to notify
those vacancies On the other hand,
there seems to be some contradiction
mn this Bill, and I want to draw the
attention of the hon Minister to those
points. In sub-clauses (c) and (d) of
clause 3, 1t is said-

‘“1n any employment the total
duration of which 1s less than
three months,” and

‘“an any employment to do un-
skalled office work”

Now, only “duration” has been men
tioned here The character of employ
ment has not been given What hap-
pens 1n Kanpur, to which reference
was made by Shr: Tangamani? In
Kanpur 25 per cent of the total number
of textile workers are called substi-
tutes, and when the permanent work-
ers are absent, they got chance :n their
places Those vacancies may be tem-
porary, because a worker may be
absent for 10, 15 or 30 davs, and of
those places are not notified there 1s
every hkelihood that the substitutes
may not have chances to work in the
places of the permanent hands This
15 a major difficulty in Kanpur So
instead of this “duration’, if -ou
define what 13 “temporarv’ and
“permament” under this Bill 1t will
be wuseful Unless these word. aie
defined, the purpose of the Bill vil
be defeated Only ‘‘duration” canrt ot
help ‘“Duration” wall creat confusion
and there may bec cases in  Kanpur
where even those persons who vere
previously getting employment in the
places of the permanent workers may
not be able to secure employment 1n
that manner after thic Bill becomes
law ,
Shri A C. Goha (Barasat) This 1s
not only the case i1n Kanpur It pre-
vails 1n other places also It 1s an
evil thing

Shei K. N. Pandey: It may be 1n
other places also I have knowledge
about Kanpur and that is why I am
expressing this aspect about Kanpur

Agother thing is, the wording in sub-
clause (d) It is said “in any em-
ployment to do unskilled office work™
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So far as I have seen, the employ-
ment exchanges have been able to
secure work for not only skilled and
semiakilled workers, but for un~
skilled workers also If that s so,
what was the necessity of putting this
clause here? When the unskilled
workers are already getting work
through the employment exchanges
I feel that if this clause remains thoee
it may create some confusion

The other case that I want to men-~
tion 13 thus Suppose there is a man
who 1s getting Rs 60, he will be called
an unskilled worker according to thus
Bill In some of the cases where the
mimnimum wage has not been fixed,
even the skilled and semi-skilled
workers are gettting less than Rs 60
What will happen to those workers?
In their case, this Bill will create an-
other difficulty In spite of their being
semi skilled or skilled, they will not
be able to get jobs because they are
bemng called unskilled simply because
of this Bill So, I do not think 1t s
necessary to add the clause «ccording
to which a worker who is pettng
Rs 60 per month 13 supposcd to be an
unskilled worker

I can tell you the po :iion in  the
sugar factories The clerks there n
some factories are getting less than
Rs 60 per month Ar« thev unskilled?
If they are unskilled, then they wnll
be deprived of their jobs  because
those places will not be notified. 1
very well understand the purpose of
the hon Minister He does not want
to use force, because the use of foree
so often creates hatred between the
parties But unless force is there, the
parties cannot come together and
peace also cannot be established. If
they know that nothing could be done
even if they violate the law, then they
will not care for the law and you
will not be able to achieve the desired
results So, if some clause is put in,
making provismion for some force be-
hind this Bill, it will be good Laet it
not be used very often but let it he
there
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Dr. M. 8. Aney (Nagpur): Compul-
aian?

Shri K. N. Pandey: Then you will
soe that the Bill will solve the pro-
blem In Kanpur there was a scheme
of decasualisation and the parties dad
settle some of their disputes by mutual
@lscussion as the Government wuas
behind 1t So, unless you put some
toree in this Bill no useful settlement
may be made mn that way if the Bill
s passed without any change

1 want to bring to your notice that
the provisions of the Bill, instead of
creating a good atmosphere to get
more jobs for those who are seeking
employment, may put the workers
aowhere I thunk you will also reahise
this position and I hope that the
Government would try to do some-
thing so that something good may be
done by the introduction of this Bill
and also having passed it

Mr, Chalrman’ I find that there are
a large number of Members who want
%0 speak on this Bill But according
to the time allotment of the Business
Advisory Commuttee, I think we should
be finishing the Bill by half past one
In view of the fact that various other
Members also desire to participate In
the discussion and since it seems to
have developed into certain contro-
wersies, 1 would suggest to the Honse
that we may extend the time by a few
more minutes and allow a few more
Members to participate I will call
the hon Minister round about 1 30
Would that be all right*

Shri Nanda- Yes

Mr Chalrman: 1 shall allow thus
particular reading til 130 Other-
wise, we should have finished by now

Skri 8. M. Banerjoe (Kanpur). Mr
Chairman, I welcome this Bill and I
feel that it is a step forward But as
pointed out by my other friends, it
i quite obvicus that this Bill is not
going to have the degired effect on
e employers either in  the public
stetor or in the private sector [ am
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unable to understand as to why the
unskilled workers who form the bulk
of unemployed people today in the
country have been excluded from the
the purview of this Bill May I
submit for the information of the hon
Minister that out of nearly 12 lakhs,
¢ lakh people, t1e¢ more than 50 per
cent, are unskilled workers What wail
be their fate® Should they be left at
the mercy of the employers? This 1s
a matter which should receive the
consideration of the hon Minister

In all our projects, more than 350
per cent of the workers are unskilled
In the Bhakra dam, about 5000 men
are going to be unemployed very soon
Out of them, nearly 4,000 are un-
skilled. Unless the employment
exchange comes to the rescue of these
people by registering them and iissuing
introduction cards for alternative jobs,
their fate 15 almost sealed and they
will be entirely at the mercy of the
employers

1314 hrs.

[Mz Dzrury-Srraxxs m the Chair)

1 cannot understand why the daftz
orderly, peon, bundle and record hfter
process server, watchman and sweeper
have been excluded In most of the
mercantile offices in Cacutta nearly
50 per cent of the people are doing
the same job of daftries, peons or
orderlies Why should they be debar.
red?> Why should they not be allow-
ed to secure employment through
the employment exchange? I they
are excluded, there will be favountism
and nepotism For the post of an
orderly or peon, the practice is that a
peon is apponted only if he is liked
by the officer concerned and if he can
also work as domestic servant. It is
as true as anything and I hope the
hon Minister and the officials of the
Mimstry know it better than L I
these people come through the employ-
ment exchange, they will be assured
of a minimum wage and some service
conditiony at least. If these categorias
are excluded from the purview of
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this Bill, it will be giving an impetus
to favouritism and nepotism.

Regarding the working of the em-
ployment exchange, much has been
saud about bribery etc. I do not deny
that these charges are ‘utteriy
false, but because I was a mem-
ber of the advisory committee
of the employment exchange for
a considersble time, I also realise
the difficulties of the employment
exchange officers. The employment
position in the country is such that it
is difficult for the officers to function
If there is no employment, what 1s
there to be exchanged® A hungry
starving man goes to the exchange and
tries to bribe the clerk or the officer
concerned. So, unless the employment
position changes, corruption cannot be
stopped. 1 know some of the new
emplovment exchange officers with
young blood want to work the ex-
change as honestly as possible So,
let us discuss this entire matter to
see how corruption can be checked
The needy man knows no law, logic
or reasoming which can convince him
If he can get employment fetching
Rs. 30 or Rs. 40 a2 month for at least
six months, he does not mind spend-
mg Rs 100 on bribery So, the rcal
cause is not that these officers are
corruptible, but the needy man tries
to corrupt them just to get two meals
a day. So, there should be an enquiry
into the working of the emplovment
exchanges to see how they are func-
tioning, whether they have served or
defeated our purpose, etc  This is a
matter of dispute which can only be
investigated.

Then, the domestic worker: have
also been left out. The hon Minister
was kind encugh to discuss this matter
in the informal consultative committee
and even in XVII Labour Canference
Where is the harm if the domestic
servant goes to the employment ex-
change? The moment he registers in
the employment exchange, his antece-
dents should be verified bv the
sxchange. Then if he is provided a
Job under somebody. at least that
particular man is assured that he &»
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getting a man whose antecedents have
been verified. By this method we will
have correct statistics about the wark.
mg of domestic servants. I do not
think there is any harm if the domes-
tic servants come through the employ-
ment exchange.

Then, cases of posts to be filled by
promotion will not be covered under
this Bill Take the defence industry
or any other industry where there is
no direct line of promotion. If an in-
dustrial worker wants promotion to
a supervisory, clerical or some other
cadre which is non-industrial, officers
of that particular establishment say,
“We are having fresh recruitment and
so you have to go to the employment
exchange and try your Iluck along
with others coming from the employ-
ment exchange” He cannot be pro.
moted, because there 13 no direct line
of promotion Supposing I am a skil-
led man and there is a post of slore
keeper I want to become a store
keeper to better my future 1 can-
not be pramoted by the employer only
on the ground that there 1s no direct
Iine of promotion It will be taken as
a new appointment and the worker
will have to go to the employment
exchange and get a card for his case to
be considered When he goes to the
employment exchange, the officer
there says, “This 1z a clear case of pro-
motion, you are already employed
somewhere and you want to better
your future We cannot give you any
card "

These are the practical difficulties
experienced by the employees in the
public sector and 1 would request the
hon Minister to consider them. I
welcome this Bill as a whole, but as
the previous speaker poainted out in
regard to the varfous clauses, I would
request the hon Minister to say some-
thing about the points raised by us

18 20 hrs.
[Mn. Srzaxer in the Chair)
Shei U. U, Patll (Dhulia): I agree

with the previous speakers so far @
the question of employment possibili-
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ties of unskilled labour are concerned
This Bill a:ms at assessing the employ-
ment possibilities of only skilled
labour. But, m fact, unskilled
iabourers foim a formidable part of
our job-seekers So far as thcir sta-
tistics are concerned, no definite sta-
tistics have been collected So, 1
would request the Labour Min stry to
avail themselves of the forthcomung
census to collect correct tat.stics, so
far as unskilled labourers are con-
cerned, Along with that, if some
periodical reports are asked for bv the
employment exchanges from the +1il-
lage officers statistics can be kept up-
to-date, as far as unskilled labourers
are concemed.

So far as the present Bill 1s con-
cerned, the very fact that unsk lled
labourers are out of the purview of the
Bill shows that 1t cannot serve muach
usefu]l purpose 1 would submut that
the Bill ought to have provided for
assessing the potentialities of the
ungkilled labour also

As far as the potentialitirs of the
skilled labour are concerned, 1 ask
the Minister what the exact am 1s 1n
brnging forward this Bill> After all,
if you want to assess only the pten-
tialities of the skilled labour in the
cities then the present exchangus and
the labour officers can very well assess
it. Sub-clause (4) of clause 4 excludes
the possibility of gwving employment,
or mntroducing the elemcn . « ympul-
sion In giving emplovment, to the job-
seekers So, even without thus Bill, it
was possible even before to asscss the
employment possitilities n urban
areas, because mn a city having a popu-
Iation of one lakh, the emplovment
exchange can well collect the data as
to what are the establishments employ-
ing 25 persons. So, my submis.ion is
that it could have been possible even
under the present circumstances to
collect the data, so far as employment
possibilities of skilled labour are con-
cemed.

1328 hrs
{Mx. Darovr-Brsaxan in the Chair]
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Now, by the mtroduction of the Bill,
st might happen that those establish-
ments which are now running with a
staff of 25 persuns might manage to
see that thewr concerns do not expand
at all, because they might th nk that
having ntroduced this compulsory
notification of vacancies, in course of
time we may also introduce the cle-
ment of compulsion so far as employ-
ment 1s concerned So, my submission
1s that by passing thuis B1ll the only
thing that will happen s that there
will be no expansion on the part of
those cs ablishments 1n the private
sector which employ now less than 25
persons Therefore, I would submit
that this aspect must be {aken into
consideration

The Bill, as 1t 15 at present worded,
does nnt introduce any degree of com-
pulsion, <o far as employment 18 (on-
cerned The onlv thing that 1s
achicved bv the Bill 1¢ that the Gov-
ernment will be having a complete
assessment, regarding employment
possibilities for the skilled labour.
My submssian 1s that even with-
out the passing of this Bill, the
employment exchanges and the
labour officers can well collect the data
The difficul'y wall arise only so far as
bigger cities hke Bombay and Calcutta
are concerned Even 'n those cases, if
a Uttle attention 1s paid by the Gov-
ernment, nformation about the
employment potential for skilled
labour can be obtamed. So, I do not
find any purpose in passing this Bill
So far as sceking information sbout
the employment poss bihties 135 con-
cerned, as I have sawd, it could have
bren done even without passing Uus
Bill The only result of passing this
Bill will be that there will be more
work m the employment exchonges.
That is all what I have got to say

Mr, Deputy-Speaker: 1 would be
calling the hon Mnister at 130 p.m

Shri Prabhat Xar (Hooghly): So far
as the Bill 13 concerned, we welcome
the purpose for which the Bill is being
introduced. But the provision, as 1t j»
laid down in the Bill, I am afraid doas
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not serve the purpose. It has alresdy
been pointed out that the only obl'ga-
tion now, 30 far as employees are con-
cerned, in the private sector as well
as the public sector, is to notify the
vacancies, There is no assurance that
all those posts will have to be fllled in
through the employment exchanges.
Now, pure and simple notification of
the vacancies will not serve the pur-
pose save and except inclusion of more
names in the register of the employ-
ment exchanges.

Secondly, this Bill precludes notifi-
cation of vacancies in an employment
which carries a remuneration of less
than Rs. 60 a month. Knowing as we
do the rate of wages paid in different
industries, and also in the Central
Government, the employment which
carriés less than Rs. 60 a month as
remuneration will be overwhelming in
number. For all those vacancies, no
notification will be necessary. That
means that more than 80 per cent. of
the vacancies in different industries
and establishments will not have to be
notified. As a result, for a ranajority
of the vacancics, no notification will
be required.

Then, it excludes unskilled office
work. Today we know that in any
establishment roughly about 33 to 40
per cent. of the staff belongs to unskill-
ed office work category. This Rill dues
not apply to them. For them, no noti-
fication will be necessary. Therefore,
even on an establishment which comes
under the purview of the Bill for 40
per cent. of the employees, no notifica-
tion will be necessary.

Although the purpose of ihis Bill is
to see that employment is procured
through employment exchanges, the
net result of the provisions included
in the Bill will be to exclude a
majority of workers from the purview
of this Bill, because only for some jobs
notification will be necessary. A
majority of work which either carries
« remumerstion of less than Rs. 60 a
month or which, as it is enumerated in
clause 3(c), is one the total duration
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of which is less than three months or
is unskilled office work, is outsids the
purview of this Bill and 30 no notifi-
cation is necessary in those cases.

So, my submission is that the pur-
pose for which the hon. Labour Min-
ister has brought forward this Bill will
be frustrated because of the inclusion
of this provision. It has already been
pointed out by most of the members
who have spoken. So, I would tcll the
hon. Labour Minister that since the
purpose for which he wants the Bill to

" be passed is being frustrated because of

the inclusion of this provision he him-
self should make amendments in the
Bill so that the majority of the
employment today can be procured
through the employment exchanges. In
that case, the Government will also be
in a position to know whether the pur-
pose for which employment exchanges
have been established has been pro-
perly served and whether they are
providing jobs to the people. Also,
they can get proper statistics about the
unemployment in the country.

I would request the hon. Labour
Minister to consider the various view
points which have been expressed in
this House by various sections of the
Members.

13.30 hre.

8Shri Nanda: Mr. Deput-Spesker,
Sir, the central provision of this pro-
posed legislation is contained in clause
4 which seeks to impose an obligation
on the employers to notify vacancies
to employment exchanges. Naturally
therefore, discussion revolved round
this provision. I gather that pract-
cally all the speakers, who spoke oo
this Bill, expressed themselves in
favour of extending the compulsion
feature beyond notification of vacan-
cies, that is, to recruitment also. I
said practically because I have in mind
my hon. friend, Shri Tyagi, who, a¢
the first speaker on this BN, started
with some kind of an oppos‘tion to
this provision regarding compulsion in
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the matter of notification of vacancies.
But as he proceeded on and when he
ctoncluded I was not quite sure whe-
ther he had only made it as an intro-
duction in order to emphasise that
that was not enough and that there
should be compulsion regarding
recruitment also. I say so because hc
ultimately pleaded for the unemployea
person who goes on in search of jobs
from place to place and becomes frus-
trated because without employment he
has to spend his energy wastefully,
without any kind of result and 1t 1s
our obligation to come to his rescue,
and do something in anticipation of
even his coming to us, that 15, we
should go out and extend a helping
hand to him That was the ide«

He also said that the employers
have naturally a bias m favour of their
kith and kin and friends and all that
and, therefore, people may not have a
good chance simply on the ground of
their ments Therefore, I think that
even he really was not very much
against the provision of compulsion
but to the degree to which 1t goes
But really he was asking for a moie
vigorous implementation of this
measure.

He also made the point in the verv
beginning that we should not go on
multiplying measures and taking upon
ourselves new tasks and that things
which we have on our hands should
be done well 1 agree with him. This
proposal 13 exactly of that type We
have the employment exchanges We
are incurring expenditure on the
employment exchanges. We have the
staff. We have all those facilities
created in order that they may be used
adequately and properly whicn are not
bewing used. Therefore, thiz is a step
in the direction of a fuller use of a
maechinery already created. It does
not go out in any new direction. That
is one point with which I agree so
far as the purpose is concerned, but I
also further add that in this case the
deduction will be in favour of the
measure that is being put forward
rather than against it
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Why do we not go further than what
we propose to do? We are being urged
from all sides of the House that com-
pulsion should extend to recruitment
also My answer is—and that is the
most wmportant part of the answer—
that we are proceeding on the basis
of the recommendations of & commttee
which made a report and which was
a unammous report

An Hon. Member: Not unamimous.

Shri Nanda: Well, 1t was nearly
unanimous At any rate, if there was
any d:ssent i1t was not regarding this
pomt So, so far as this feature is
concerned those who applied their
minds to the subject, examined every
aspect of 1t and heard so many people,
came to this conclusion that the time
has not come and that at any rate for
the present there should be no com-
pulsion regarding recruitment,

Shri Tyagl: But did they make any
recommendation to the effect that there
should be no compulsion even on the
public sector which actually obtains
today by your orders”?

Shri Nanda: I am coming to that 1
shall come to that. They were in
favour of starting with this feature 1in
the public sector That 1s perfectly
true Without waiing for this Bill
that recommendation has been carried
vut to an extent and is being pro-
gressively adopted. The questien is,
“Well, you may have certain consi-
derations about the private rector not
being brought under this compuision,
but what 18 1t that prevents you from
bringing the public sector under this
obligation®” 1 thought of @wing the
answer later on but I might give it
straightaway The answer 1s that so
far as the public sector 1s concemed,
as I have said, that i1dea had hwen
accepted even before we brought on
this legislation I have got a whole
list of States and of various depart-
ments of the Government that have
accepted that pasition. We are going
forward in that direction in the Cen~
tral Government by directives as the
hon. Member wanted to know. Regard-
ing the States, I have got a list of all
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the States and I find that many of
them have agreed. I think that to the
extent 1t remamns further to be imple~
mented we will be able to succeed

Shri Tyagi: The exemption sought m
this section does not mean jomg back
from what you have done by means of
circulars

Shri Nanda: Not at all I can say
very clearly and categorically that we
will be pressing on so far as every
part of Government carries out this
requirement

Now, regarding the private sector, 1
said that here i1s a report that is the
mamn answer But there 13 another
answer also We have to consider our
capacity to undertake certain duties
ourselves This 18 simply asking the
employers to notify vacancies without
compelling them to choose out of them
It 1s a verv very limited obligation
It they do not find those people to
their taste they can get anybody clse
but when you say that they must
choose out of them, the responsibility
on our system becomes very much
bigger and we will have 'o be very
much more careful We have to sce
that before we take upon ourselves thic
kind of a very big responsibility we
take steps which will ensure that we
can, if at all it becomes necessary
carry that duty properly and discharge
that responsibility adequatelv

Then there 1s another thing As
bon Members asked me, is the purpose
bemng served” 1 will have to answer
that regarding coverage slso but here
too the purpose will be served not by
compulsion but by other means My
approach to all these matter. regard-
mng workers and regarding employer
employec relations 13 the mmnimum of
compulsion I have not heen dis-
appointed in this approach I have
found—and 1 may here, on the floor
of this House, pay a tribule to all
sides, that is, all sections of employers,
all sections of workers and all States—
that a number of new things, new
departures, innovations and new ideas
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have been accepted by aill these sec-
tions voluntarily, that things which
might have taken years have been
done and where by law we would not
have been able to get very significant
results I find that by persuar on, we
are getting those results and better
results ‘Thercfore, having ereated a
kind of a position, I do not say “pur~
chase the wares in this shop”" whether
they are good or bad, I only leave it
to the man who comes, and I see that
1 serve him properly. That is the
kind of arrangement that iy bemg
made

I may add further that though it is
voluntary, there 13 some kind of a
moral] compulsion comung 1n  As long
as he does not have my names, I do
not know whom he has rhosen, and
whether he has chosen well or not.
The moment he notifies I come .
Without compelling him, 1 can say, *“1
submitted five names, and you have
chosen not a person from out of the
five but a sixth man' Today, tomor
row, everyday he does that Then we
can sce has he really heen able to
secure a person better than those we
have submitted or is there some¢ other
clement at work”

Thigs will have 4 considerable morcl
force 1n that they cannot ignore the
requirements of applying ceitain
standards Thev cannot go beyond the
hist we submit and choose people who
are below those standards who are
sub standard, who in qualty,
«xperience and in other ways ate
inferior to those submitted by us It
may not be apparent where the differ-
ence 13 ten per cent. but it will be
obvious where the difference s Afty
per cent and the person selected is not
half as good as the other person The
1csults are secured by these means

1 was told, "Why have this compul-
sion of notification® If you only want
statistics, you can get statistics” It
is clear that it 18 not for statistics that
we are wanting 1t, It is for some real,
practical object 10 be secured through
these provisions.
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Now, the other question—1f I need at
all go back to 1t—was, “why not omit
this compulsion altogether”™ Well,
8ir, 1 have answered it partially, but
1 may add to that, because the hon
Member Shn Tyaga asked, “Why
should you have to do this* People
would come to you if you make your
srrangements more attractive It may
be that there is something deficient on
your side, on the side of the employ
ment exchanges” This idea, this
doubt, this question that 1s 1aised
would be quite relevant if I were com-
pelling that person to choose from here
Then the questions whether I am
offering good persons or not, whether
I am answering his demands in good
time, quickly, or not, all these things
will come in, speed, qualty and ali
that. But if 3t 15 only a que.tion of
Just telling me what people he wantg,
there the quality of my work does not
really matter—whether there wus coar-
ruption, whether some pcoplc got
through the registration bv paying
something, etc That will only aflect
my populanty from the point of view
of the job-seeker, not of the employ~:
So, that does not apply in this easc

Then, why 18 1t that these employers
have not been coming to us®* I thank
hon Members themselves answered
this Because, whether 1t 1s a good
employer or an employer not so good,
everybody wants to be free, free from
any kind of restrictions If he 1s free,
even a good employer thinks “why
should I ask somebody else*” 1If he
18 pot so good, he will not allow any-
body to look into what he 1v doing
It 18 these considerations \which come
in rather than the question of the way
n which our exchanges are worked 1
will come to it soon, as to what s
happening to the exchanges, whether
all 18 well with them or whether there
are defects and whether some mprove-
ments have to be made—! will come
to that—but that 15 not relevant in ths
case

Now Sir, the question of delay has
bemretaudto.utowhyweput
this report into cold storage for so
ftany years and we are coming after
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a long time I answered it partally
I will just say a little more about it
We should not have done it tll we
were prepared for it How can we ask
everybody to come to us when the
number of exchanges that we have 1s
very himited” We have been able to
expand the number of exchanges from
125 to 231 meanwhile Therefore,
unless we have the facilities available
in many places where they are requir-
ed, we should not have taken this step
That was one reason

Another was that in pursuance of
the recommendations of the Comnutice
we had taken a very big step, and that
was the transfer of the service to the
States That transfer involved many
changes It required reorganisation,
and I may say that along with other
changes which took place in the coun
try, these things took time to settle
down, and even now there are some
States which are just coming uvon
their feet And so the time was not
ripe for this fresh measure There-~
fore, we had to change, and we have
tested these new arrangements through
these years and at last for this much
we are ready now

This may also be the answer to some
other question which was raised, name-
ly. “Whv don't we need more and why
do we not want to extend the opera-
tions beyond what we have chosen to
do®” That 1s the question of coverage
and also our preparedness to have
more extended obligations than what
we have indicated 1in this proposed
legislation The question of coverage
came up for considerable cnnucism and
questions were raised, very naturally
They asked, “Why are you excluding
large classes of people who possibly
deserve vour help and astistance even
more than the others*”

There, let us apply our munds to the
basis of the working of these ex-
changes, the basis of the submissions.
So far as the emplovment exchanges
are concerned, 1t 15 not simply a ques-
tion of having a person and shoving
him on to some employer But
various other devices have been in-
troduced-—trade testing, testing of the
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skills of the persons, putting them
under proper groups and oategories in
order to match the demand. This
thing is the real job; this is also the
real requirement of the employer.

There are certain jobs where the
employer can pick up the persons any-
where and get their services also.
There is. neither that element of
applying the skills, the special tech-
niques, in the case of selection for
submission—they do not arise—, and
on the other side, in the case of the
employer the bias does not arise. Be-
cause the bias does not arise in the
oase of the large number of unskilled
warkers. Bug whare there gxe wpecial
salaries, higher salaries, where people
have to come on the ground of certain
gqualifications, it is there that it occurs
Therefore, this is one answer, that is,
not including them does not defeat
the objects. Because, as I indicated,
though those objects do embrace the
unskilled worker—we are doing
that—, it is not as if we do not in-
clude those under this compulsion we
will not be rendering that service,
because it 1s being rendered now also
and there is no special incentive on
the part of the employer to withhold
those people and there is no special
service that we render in the matter
of the unskilled workers. But I msy
add that we are putting on the em-
ployer a new kind of obligation
They will have to prepare charts,
returns. [ thought, let us make it as
little irksome as possible. That por-
tion of the work which is not of that
character, as I have explained, we
may keep out at any rate, for the pre-
sent. Let us see. It may be that
even without putting that in this Bill
as a matter of compulsion, we can in
the returns, forms, ete., provide for
that, If they choose they can send.
Let them at least feel that their job

to
the rest of it done than simply filling
I do not think I will have
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gove far in achieving the results that
1 seek,

This general explanation applies to
a Dumber of specific points yaised
about unskilled office workers, people
with less than Rs. 80. This is the
general position and I have explained
it- 1 think it will aatisty.

Regarding domestic servants, who
18 the employer on whom I have to
use this legislation that he must notity
tp the exchanges the vacancies and if
ne does not do so, there will be penalty
of Rs. 500 and Rs. 2507 I do not
think domestic service comes in al-
though I have got every sympathy
with the domestic workers. We have
considered their case in the Indian
vabour Conference. We are going to
think of various ways to help them.
1his is not the way, at any rate,
which will be of any use to them.

A question about statistics was
vaised, about numbers. If you do not
include a certain category or a cer-
tain class of establfshments, statistics
will suffer. I think these returns and
potification of vacamcies are different
ghings. The returns, forms will be
different Therefore, it 1s not neces-
sary that because of this limitation

pere, the quality of the statistics
ghould at all suffer,
Shri K. N. Pandey: May I know

what 1s your reply about Rs, 60?

Shri Nanda: I have tried to answer
10 the extent I have been able to
understand. So far as many of the
¢stablishments with which we have to
deal, are concerned, really, the num.
per, that is, those persons who are
getting less than Rs. 60 will not be in
the kinds of occupation which the
pon. Member has in mind, textile or
other industries. I said, regarding
those considerations, the utility is not
¢he same as it is in the other case.
The returns will havk to "he muth
more elaborate; it not elaborste, ot
sny rate, they will impose =« great



deal more of labour. 1 wanted to
limit the operation at the moment to
that part of the work which has a
greater significance and value, Not
that the importance ofthe job for
thet person is less. He is not under
the same disadvantage in getting
selection as would be in the other
cases. That is mainly with regard to
the question of coverage and the
question of compulsion, that is, mat-
ters bearing on the provisions In the
Bill,

There was one more point about the
Government not taking persons who
do not apply through the exchanges
for promotion when there is no line
of promotion created there. These
are matters which we can deal with
and attend to through admunistrative
arrangements and orders.

1 come to the general question about
the operation of the employment ex-
changes, which is a very important
matter: how they have been faring
after the transfer. The Committee
expected that they will improve in
course of time and that they will
function better than before because of
the dinterest that the States would
take. To a certain extent, I think,
the actual facts are bearing that out.
But, it takes time” The quality is not
even throughout. It may be uneven.
But, the evidenoe which the report
has placed before the Central Gov-
ernment is adequate for the purpose
of keeping a watch, supervision and
guidance regarding the working. At
any rate, on matters of policy, all
general directions are in the hands of
the Central Government. Also vari-
ous other functions. The function of
supervision, guidance, inspection, etc.,
is being carried out. We are getting
reports,. We were asked as to
whether there are reports. Yes; re-
ports are coming from the States.

Shri A, C. Guba: Have theré been
any ceses when the State Govern.
ments have resented too much super-
vision and guidsnce from the Central
Government?
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Shri Nanda: They resent in a num-
ber of places, a number of times, to
a number of things. If we find that
we are going ahead and if 80 per cent
of the States come in, we persuade
the others also. Therefore, there aiso
the process has to be carried on. It
is not just a steam-roller kind of
thing.

Shri Tyagl: No compulsion.

Shri Nanda: Ultimately, it is a
question of a little waiting, a little
patience.

Shri A C. Guha: You give 60 per
cent. of the expenditure, but have no
supervision.

8hri Nanda: Whether you give 60
per cent. or they get it in some other
way, it is the same thing. The only
thing is which way will enable us to
get better results.

About their working, this annual
report has a section about 20 pages
devoted to employment exchanges.
No change has been made regarding
the report. That was the kind of re-
port which we were giving before
also Do I say that everything is all
right about employment exchanges?
No. I do not. I have tried, I have
looked into their working myself,
talked to the officers, sat for hours,
seen the people, seen their difficulties
about accormmodation, etc., and intro-
duced some new ideas also. My
general impression is that earnest
efforts are being made to improve
them. Is there corruption? 1 can-
not vouchsafe that nobody has paid
anything at all. I can say this. There
1s no evidence of any such volume of
corruption that it will make it in any
special category that there is a place
where it is on a large scale. Fur-
ther, regarding such opportunities and
occasions for corruption as existed,
we have taken many steps to reduce
them, that is, submission. There it is
that a chance of a person squeezing
something comes in. They are being
regulated. There are Committees and
sub-committees. There are none
officials. Not officers alone are there.
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There are checks made afterwards
also. The principles on which sub-
raissions are made are being evolved
and it would not be easy now for a
person to extract bribes for that. Yet,
human ingenuity 13 such that one can-
not say that even when there seems
to be no loophole, one cannot make
one or find one

Just while 1 am speaking, I am
thunkung of this Somebody asked me
about enquiry Of course, we have
had an elaborate enquiry That may
not be necessary  Since we are ex.
tending our functions, I am thinking,
why not have some kind of enquiry
as to how things are going on About
this particular aspect, Shr: Tyag
said, 1f I asked the people who have
been able to obtain empioyment
through the exchanges, they may be
able to tell me whether they have
paid I am prepared to undertake an
enquiry In two ways First, 1if any
hon Member knows anybody who
has done 1t, it may be brought to m»
notice. Secondly, I can make a
sample check from the pecople who
have obtained employment ask them
just to send a questionnaire to me 1
will tell them, do not sign your name
so that you may not get into any kind
of trouble Let us have information
I am prepared to do that

Shri Tyagi: A very good idea

Shri Nanda: These are people who
have obtained employment. Similar-
ly, regarding people who have failed
1o obtain jobs, 1 shall try to find whe-
ther they had any difficulties, whether
they cams up against any lack of
sympathy

Shri P, K. Dee (Kalahandi) The
Rourkela Committee appointed by the
Orissa Government has given a
detailed report regarding the various
irregularities in the employment ex-
change at Rourkela.
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Shri Nanda: I have got that, | have
seen that, that should certainly be
taken into consideration alsv.

I was going to say something sbout
what the hon Member has brougnt
to our attention, Rourkela and other
establishments The situation was not
Just on the hines that we wart t0 have
now, but it has been agreed that all
those plants, all those establishments,
will conduct their recruitment on the
lines which we have now laid down.
There ailso, 1 believe, already that
change has taken place

Shri A C Guba: That means not
only notification, but also repruit-
ment

Shri Nanda: Yes. So far as Gov-
ernment establishments are concern-
ed, there will be not only noufication
but 1ecruitment also That should be
there There 1s no reason for them at
any rate to go outside hecause we can
control them

Shri Tyagi: Then, why are you
exempting them 1n this Bili’

Shri Nanda: The thing 1 that the
rigidity of the law may sometimes
make functioning difficult, and we
may have to send them to jail—not
to jail, 1n any case, therc are fines
ctc  We thought it was not necessary,
we have departmental powers

Shri Tyagi: So long as the ability s
there, 1t 1s all right

Shri Nanda: The real thing is about
the popularity of these exchanges, as
was pointed out by an hon Member
The real thing 1s not that he has to
pay a little, that is possible in some
cases, but he does not get the job
early enough He hss to wait very
long, and sometimes does not get 1t
at all  That 1s the real difficulty. To
some extent thus will be improved be-
cause when people know that all the
employers are going to send their ge-
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quirements, that we are going to for-
ward their names to them, many more
people will make use of it, and many
more people will stand a Dbetter
chance, and therefore there will be a
quantitative as well as qualitative im-
provement in this matter

A question was asked about the
permanence of services and staff
That, 1n principle, has been accepted
by all. According to their financial
condition they are making a certain
proportion of the staff permanent
Some have made 60 per cent perma-
nent.

Shri A C. Guha: All the States
have not implemented that

Shri Nanda: They have accepted
the principle, and we shall ask them
about the implementation

About advisory committees yes, wt
have advisory commitiees everywherc
practically

Shri A C Gubha: In all the States”

Shri Nanda. In all the States except
perhaps UP  One Siate has not got
it yet, but all the others have It
contains non-officials also

Shri M. C. Jain (Kaithal)
Punjab at least

Shri Prabbat Kar: Yuu now say
that an establishment in the private
sector will mean an establishment
which 1s not 1n the public sector
You are aware that in Jamshedpur
there 15 alreadvy an employment ex-
change of the Tatas What will
happen to that” Because that will be
2 panallel employment exchange,
what will happen to that after the
passing of this Bill”

Shri Nanda: That 1s a matter for
their wmnternal! facilfty They may
have an employment exchange for
their own purpos¢ What 1v the
meaning of an employment exchange
for one establishment?

Shri Prabhat Xar: Previously there
was no obhigation on the pait of an

Not 1n
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employer in the private sector to re-
port vacancies to the employment
exchange Now you are making it
compulsory under the Bill But
what exactly will be the position of
Tatas because they have got their
own employment exchange®
Shri Nanda: That will not matter

They will have to report to the
system

Now 1 have to close because it s
a little more than half an hour, and
that was the time that 1 asked for
There are certain amendments and I
do not believe, in view of the ex-
planations that 1 have given, they
need be taken up

Mr Deputy-Speaker: The question

1S

That the Bill to provide for
the compulsory notification of
vacancies to employment ex.
changes bt taken into considera-
tion’

The motwom was adopted
Mr Deputy-Speaker: Now we take
up the Bill clause by clause May
1 know if the amendments are going
to be moved now after this speech?

Shrl P. K. Deo: [ think so
Clause 2 — (Dcfinitions)

Mr Deputy-Speaker: Are there any
amendments”

The questions 1

Shri A C. Guba: I think there 15 an
amendment of mune to clause 3

Mr Deputy-Speaker: I callied for it
It there 1s one, the hon Member
should stand up and say

Shri A. C Guba: It reads
Page 3, hine 7,—

for ‘“iwenty-five"” subshitute
“fifty (excluding unsilled office
work)”

I think the number 25 should at
least exclude unskilled labour. Of
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unskilled lasbour is to be excluded

from the purview of this Bill, the
number shouid be .....

Shri Nanda: There is no mention of
unskilled labour in the Bill.

Shri A. C. Guha: There is definition
of ‘“unskilled office work”. Ths
number 25 will also include those who
are engaged in unskilled office work
That category should be excluded
from this number,

Shri Nanda: Unskilled office workers
in a plant employmng 25 employers
wnil not be many In any case, what
will be the harm if 1t 1s 20 rather
than 25 When you exclude them
why should there be any discrimina-
tion?

Mr, Deputy-Speaker: It 15 not mov-
ed I suppose

The question 1s:

“That clause 2 stand part of the
Bill"

The motion was adopted
Clause 2 was added to the Bill.

Clanse 3 —(Act not to apply n re-
lation to certain vacanc.cs)

The Deputy Minister of Labour
(Shri Abid All): I beg to move

Page 3, after line 31, insert—

“(e) 1n any employment con-
nected with the staff of Parha-
ment

The reason is that parliamentary re-
cords are not open to inspection, and
therefore the intention is to exclude
Parliament Secretariat from this
Bill

Mr. Deputy-Speaker: Lest it should
be masunderstood, I should waake it
clear that the hon Speaker 15 not
averse to notifying all the vacancies
that occur here to the employment
exchanges, but it would be desirable
1 suppose that it should be done by &
convention rather than by law and
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compulgion. So, I make this
anpouncement that in future when-
ever vacancies are there, they would
be notified to the employment ex-
changes for the sake of recosds ot
preparing statistics. That would be
done, as that is also the main objec-
tive I welcome this amendment and
then it is for the Parliament Mem-
bers now to decide what to do with it.
I put this amendment to the vote of
the House

Shri Tangamani: After what you
have stated, it 1s very difficult for us
to reject it
Mr. Deputy-Speaker: The question
18*

Page 3, after ine 31, insert—

“(e) in any employment con-
nected with the staff of Parlia-
ment”

The motion was adopted.

Mr. Deputy-Speaker: The question
188

“That clause 3, as amended,
stand part of the Bill”

The motion was adopted.

Clause 3 as amended, was added to
the Bill

Clause 4 —(Notfication of vacancres
to employment exchanges)

Mr. Deputy-Speaker: Any amend-
ments®

The question is.

Shri A. C. Guha: I have

Mr. Depaty-Speaker: I was waiting
for im 1 put 1t and he did not stand
up

Shri A. C. Guha: I have beea stand-
mg

I would suggest that the hon
Mimister, under the rule-making
power, may give some directions that
the employment exchange, as far as
possible, should be within the Stste in
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ment is situated. Otherwise, 1t would
create difficulties for the residents of
that particular State I do not want
to press the amendment My amend-
ment is that the employment exchange
be within the State, but you can do
it under the rule-making power by
asking the Central Government in the
case of the public sector, and the ap-
propriate State Government in the
case of the private sector, to see that
sy far as possible the employment ex-
changes are within the State 1n which
the particular industrial unit s
mtuated

Shri Nanda: I did not quite follow

Mr. Deputy-Speaker: Then that can
be discussed afterwards For my
purpose 1t 1s enough that he does not
press it

Shri A. C Guha* For iy purpose
1t 1s not enough

Mr. Deputy-Speaker: When he says
he is not going to press the amend-
ment, he can talk about the rules and
anything that 18 to be contained in
them even afterwards. after this
clause 15 passed He does not press
1%, therefore I need not wait

Shri A. C. Guha: I hope the hon
Minister will agree to the amendment
because 1t 1s only an enabling clause
In certain cases, where the Govern-
ment may feel so, they may insist on
this And according to the recom-
mendation of the committee also. for
the present, they do not ask for com-
pulsory recruitment through the em-
ployment exchanges But they said
‘for the present’ Five Years have
elapsed since then, and I think Gov-
ernment should now take this enabl-
ing authonity Thus 1s just an enabl-
ing provision, by which Government
may five directions to certain cate-
gories of employers that they should
make the recruitment through the
employment exchanges

I do not Lke to press the amend-
ment, unless the Minister Is agreeable
to thia or can find out some way to
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give effect to the object of this amend-
ment

Shei Namda: The Minister 15 not
agreeable But I may add further
that thus will change the character of
the Bill That introduces a new kind
of compulsion which has not even
been visualised, and, therefore, 1 do

not think 1t 1s proper to introduce 1t
now

Mr. Deputy-Speaker: I think T can
now put the clause to the vote of the
House

The question 15

‘“That clause 4 stand part of the
BilL”

* The motion was adopted.
Clause 4 was added to the Bill

Clauses 5 to 10 were added to the
Bl

Clause 1 -(Short Title, extent and
commencement)

Shri P. K Deo- It 1s high time that
we should consider India as an in.
tegral whole now If we have a pro-
vision like this, namely ‘It extends to
the whole of India except the State
of Jammu and Kashmu', in our
statute-book, I think 1t 18 stinking;
and it 1s high time that st should be
deleted 1 press that the followmng
amendment of mine may be put to the
vote of the House, namely—

Page 1, lines 5 and 6,

omit ‘“except the State of
Jammu and Kashmur”

Mr Deputy-Speaker: Has the hon
Minister anything to say about the ex-
clumion of Jainmu and Kashmir?

Shri Nanda: It 15 not for me to say
anything It 1s a general method
here, and it anses out of the Consti-
tution, I suppose It 13 a point aris-
ing out of the Constitution

Shri Naushir Bharucha (East
Khandesh). The amendment 13 out of
order
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Mr. Deputy-Spesker: I supposs the
hon. Member does not press it

The question is:

“That clause 1 stand part of the
BilL",

The motion was adopted.
Clause | was added to the Bill.

The Enacting Formula and the long
Title were added to the Bull

Shri Nanda: 1 beg to move:

“That the Bill, as amended. be
passed”.

Mr. Deputy-Speaker: Motion moved:

*“That the Bill, as amended, bp
passed.”.

Shri Supakar (Sambalpur): May I
put one question? You made certain
observations regarding the Lok Sabhe
itself. Am I to understand that when-
ever there is a vacancy in this Hous:
also, the Speaker will notify to the
employment exchange?

Mr. Deputy-Speaker; We are nol
-employed by anybody, I supposc
Here, we are talking of the employees
and the employers. The hon Mem
ber should not feel like that, as 1f he
was a servant of somebody

Shri Braj Raj Singh (Firozabad)
‘We are servants of the people

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed"”.

The motion was adopted

1415 hrs,

INDIAN ELECTRICITY (AMEND-
MENT) BILL

Mr. Deputy-Speaker: The House

will now take up the Indian Electn.
<city (Amendment) Bill, as peported by
the Joint Committee,
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Shrl Panigriki (Puri): What is the
time aliotted for this?

Mr. Deputy-Speaker: The chit
before me indicates that it is 5 houts
50 minutes.

The Minister of Irrigation and
Power (Hafis Mohammag Ihrakim): [
beg to move:

“That the Bill further to amend
the Indian Electricity Act, 1910, as
reported by the Joint Committee,
be taken into consideration”.

At the outset, I thank the Chairman
of the Joint Committee.—that is, you,
Sir,—who conducted the proceedings
in an excellent manner maintaining
cordiality and harmony and getting
the business through within a reason-
able time through his guidance ¢
also thank the hon Members of the
Joint Committee who devoted their
time, took keen interest and tried to
improve the Bill in so many respects
according to their light.

As far as thig Bill 1s concerned, 1
propose to explain something about its
background, in order that the real
import and the meaning and effect of
the amendments included n the Bill,
and particulaily, in the report of the
Joint Committee, may be very well
understood That background lies in
the expansion or development which
has taken place from 1910 up to this
time That expansion may be viewed
through the figures which I shall pre-
sently place before this House; and
these are just a few These will
onable hon Members to have a full
idea as to how far India has advanced
in the matter of electricity.

In the year 1910, India had only 15
stcam plants, one o1l plant, and 18
hydro-plants The total was 81; and
the installed capacity of all these was
31,000 kw As against that, in the
year 1957, India had 1,587 steam plants,
328 o1l plants and 1,081 hydro-plants.
The total comes to 2,986. The installed
capacity of these is 28,86,000 k.w. That
makes a lot of difference, that is, this
expansion makes a lot of Adifference,





